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0.A. NO. | a4k 9 of 199§,

Q. Ofgala naidy &

Applicant(s)

VERSUS

CE. lmwa ) a4 P PS5 Opoen  \o2ae )gjﬁq‘g@lg@_xﬂ&—,

Respondent (S)

OFFICE NQTE ORDERS OF THE TRIBUNAL
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- Fsrm'of INDEX
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List of papers in MA/Ee/RA/NO. ' 86, in pa,.N0. ALQ 1996
Serial No. of papers Date of papers Description Remark
on record part - I or of papers

Date of filing
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD BE

IAL AT HYDERAB NCH
- Lo g¢ (eyr MgcaTols

0.4. No, (T’\C«KCT of wf

\ ok

Between: - | , 1

1. G.Appala Naidu sfo Appalu; Mazdoor, S
aged about 32 yrs, r/g Vepagunta(P.0) , *
Visakhapatnam ' 1‘

: i

2, K.Appala Naidu s/o Tatallu, Mazdoor, ]
aged about 34 yrs, rfo Peddanarava, ﬁ

Visakhapatnam : .

4. R.Appalaswemy, sfo Tattallu, Mazdoor, “
aged about 32 yrs, rfo Padmsnagar,
L via Vepagunta, Visakhapatnam i

!
4, V,Simhachalam s/o Mehalaxmi, Mazdoor, !
aged 31 yrs, r/o Chinnagantyada,
Gajuwaka, Visakhapatnam
5, G.Venkata Swamy s/o Kondaiah, Mazdoor, *
aged 33 yrs, r/o Kothakarnodipalem, i
via vepagunta, Visakhaspatnam

P.Appa Rzo s/o Demudu, aged about 32 yrs, i
Vepagunta, Visakhapatnem I

V.Kananaka Rao, s/o Pentaiah, aged 33 yrs, “
Mazdoor, r/o Kethakarnodipalem, via i
Vepagunta, Visakhapatnam

) ) o i
. P.Chandra Rao sfo Samudrudu, Mazor,

aged about 31 yrs, r/o Padnanagar, ﬂ
via Veppagunta, Visakhapatnam '

and *

t. The Chief Engineer {Navy) 9, IRSD Area, |
Visakhapatnam-9,

- I
2. C.¥W,.E,(+), Dry Deck, Naval Base Post, :
Visakhapatnam=i4

, , }
3. Gorrission Engineer (P) E/W, C/o ,
CEW (P) D.D., Naval Base Post, Visakhapatnam-i4
4. Engineer-in-Chief, E n C's Branch, AMC, DHQ Post, |
Kashmeri Hyuse, New Delhi.
.o R@spc?deﬁts.
P

|
il
i




Facts of the case : ' !

a | ]

'

1. Ths petitionzrs heroin &xe the applicents in 0.A.Ne,

of 1993, Th: said O.A. was filed seeking diraciion %o tha

i : raspondants fo trsat them as reqular indusirial[wotkers from
the da?m of their initial appointmant as ccsull m“zdoor, in

the existing vacanciss with all conszquantial bEnnflus by pro-
viding prefarantial trsatmant. The applicanis hQV’ werked in
th2 Dry Dock during éhe years 1977 to 1981 and Fhair s=2rvicas

wera disengaged on the ground that the work was complztied.
1

F

Som2 of tha workers hava approachid this Hon'ble Tribunal é&nd

‘on a direction by ths Trlbunul tha y wa e continuad/absorbed

‘ 1

into rﬂgular $nxrvicsa,

[

2. - Soma of ths applicanis who wero similarly situzted lik

thess petitioners have filed C,A.N0.389 of 1993 and this

L - Hon'bla Tribunal disposed off ﬁhﬂ‘OJé. on 16~3n}994 whorain &
dirsction was given %o =2ngsgs the p2titionars whanever the

{ vacancizs arise on prrfarsntial basis. However{ this Tribunal
obsarvad ﬁhaﬁ tha 0,A, wae dismissad. Tha samei6rdar was
passad in this CA, also as it i1s covared by tha said decision,
Th= petitionsors in C.A.N0,389 of 1993 hava filed revizw 2ppli-
ca tions and this Hon'bls Tribunel was plsased 30 ravizw the
aarlier opders, As the earlier ordsrs wers raviewad in 0.A.No.

389 of 1993, the patitionsrs har=zin are also s.uﬁ ng tho same

t : diraction on the sama. grounds in this O.,A. alsoc &s ths appli-
il

~cants herein g re similarly situzied.

3. As iha raviaw agpplication in O.A.No, 38O of 1993 was
p@ndlng consideration of +this Hon'bls Trwbunal Whe'appllcants
herein could net file their roview p@ﬁiiibn as their cases ars
spartly covarad by the dicision of this Hon'ble %ribunal in
that 0.A. Th2 paiitionsrs have acquired thez right to filas the

raview application only after th# dacision rrnderad by this




J-
£

Counsel

h
!

s 3 i !
|
j

Honourable Tribunal in 0.A.No.389 of 1993.  In the process of

, ¥
waiting for a just dacision, thers was a delay in) filing the

: !
pragent raviaw applications., The patitioners havg also filed a

soparate delay condone patition for condonation of the de lay

occurred in filing this petltlon._ Thv deley in flllng the r2-

view applications is causaed only due toa the aforﬂsald reasons

and the same is not intentional. Hence, it is Just and proper.

}
to condone the delay. l
i

4, This Hon'ble Tribunal has alrsady ravizded ihe order dated

16-3- 1994 in 0.A.No.389 of 1993 and basing on tha}above docision

our 0,4, was disposad off. As the ordﬂr in 0,A No'389 of 1993

was raviewed, it is prcyed that this Hon'ble Trlbu?al may be
p leased to also raviaw the ordﬂr in O.A Noc%i( ?f 199§d¢abmd

20 (? {_ﬁ and pass such other order as it deems $it and proper

‘.
}
1
j

in the circumstances of the case.

|
IF

Verificalion

I, th2 above named pﬂtitionnr/applicant hera&n, do hereby
L
dpclarp that the facts statad in the above mentioned paras are

true to the best of my knowledge, bx1lizf and 1nformat10n.

vorified on this the QL% (ﬂ,day ofJE%ggh?ry 1995 ..

E
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r\ﬁpplicant.
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Before the Central Aduinistrative Tridunal, Hyderabad}Benchy»

Hyderzbad, ;ea/,q 12 & cm} sdrr )

1173

]

by
)
pu}

;"Io J:L.I‘-:O . Of 1 ‘:\.3 . il'l 2 . A ¢'F) 3 D4

| . : ' - -in :
‘ | 0.4, 00, O, G 52 199
| - 74 ( 9,1

rBetween: -
Anpode: Aleein )

G#H?PW &2’»’” e .o Patiilone ~s/aonellents
and . | }

The Union of India, ren. by its Secretary, :
Lbe“eace Mew Deindl .. ollers . .resandents/respdtis,
’ ) [ £

AFRTDAVID TTLE BY TUB DITITIONAR &
%?- G?;g«prhajg\f%k%~ﬂc% s/o ~ﬁ¥7¢l 07£/h aged

Tlg yﬁa"s, fcc: Basloyep /o. Jisakhapothal, naving temporarily come

el W
e,.)"',g-- LN s 3 )
down /56 ﬂ”duxn o 4o hercds soleanly 57 and state on oath as o
-‘;'s,'t-‘ i s - . -
o if: e _ﬁfw;,
J'O; piu's {9,""1'-3.

Vobb,, A0S doga ToE dES notitioae s herein and as sucl}i aii well
{ ."_ L -

:5 DR T 2 .
ol ed with ‘i ffocte O the . ;
a E%;f%;a Jl%x thg f# T the case , |
A"ls_" 'V)‘#\_: T .»'u-‘, '
o | W N e N : .
2. ~H.#mwﬁmvk i led the setition for rEV1ew the obrder nassed

“-h?"‘ ,w:'_..

by this Hon'ole Ii: bdnal TJL contention raised 1n}tneonu1ulon‘

ded dm

"

may be raad as part of this affidevit., The petitioPer is
praying for rcviewlhg the order.

It is thercfors raysd that this Hon'ble Court/
Tribunal aa - be vleasnd to veview the order passed}by this
fon 'ble Tribunal on %9& in O.A.%0. (f(_,{? of -1999__and

. . . .4
a8 1t dveas £it in the -ciréuastances

].-.

grant such osuner relierf
of the case.

!
ae on

™ 1995 (AN

Sworrn ¢ signed bafor
tuic the; X jday of
.yde“a ad.

-

Bafore ies;

Advocate;dydﬁ SHEGR ' '
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List of Papers in Original Application ¥
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FUR|92_—
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i_ Papers}

Y Date of

Papers
or

Date of Filing.

Description
0f Papers.

PART

_////

I,  PART

€U2ﬂw~m\'ci\k-

o

- II, PART

Destrovad.

part - I
Original Judgement

e

0.A. & Meterial Papers.

~unter

Replﬂ Counter.

-~
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Dafc Office Note Orders |
f‘ B i Shri N.R. Devaraj, learned counsel
‘f ; for the respondent has reservations . 7
? on the MA filed seeking permission o
‘ : to file a single petition. He will
'ﬂf, ‘Fi cover this point also in the counter. '
] i \ % -
\I ‘ IF . -
' | HREBS X-ﬁ/g\?g‘n’( U
lr M(a) M) £
|
L Seswvice :
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Central Administrative Tribunal [’

HYDERABAD BENCH
|
C"\ ‘ .
O.A. NOSFA. NO. voosoeoeosoreo O\ H]i e 19
........................................................................................................................................... ‘ cere Applicant (s)
Versus _
st s SR, OO SRS ROOPON .....Respondent (s)
Date Office'Note Orders

(R JES 0N

- B@%owa,\\mDQ C»D
—<p‘\31 C.DU.AA.Q—R’\] "

(oA &0 kaf

o VL BNVl R U
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Wﬂ(k%biwa_g%m SR c',cw«p&v\
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4 Central Admmlstratlve Tribunal v

o p . O =

HYDERABAD BENCH

(&

v 2 QA NO./ Fe o, QL{ G.. 19 Do

teddvreriisssiasrnnnapany

Versus

ol 4 Apphcant (s)

C/(N\. _— b N
el ":’GV /ga"";‘f’ “—-2:_'(_[{4%) J‘fz gD ;'?aggspondent (s)

Daie

Office Note

Orders

30 - lo-qq

Yhv.v. VE/\Jic-L'Q (Z.Qﬂ\m\gx bﬁ‘(
Opp\am anh. Tv. v @ 'B@vmj A‘U" -HQ
Y%PO"&QA\I\ e pv%:&'

. VU\J'maLQ ngw\c\ quvuenL Hal- t
e apdiconts bheve 'n omm slondk. gn
iolenkicall EOOL‘N@ \5 He apmen'C& in the
0r Naula, Bl & Acuok e lowe beon

Rapored ob 53 TDidlen Bendh o,
T iboed o 161 10 ag | fj,\ ews of,
Golenhon oly M. Venhoka Qoamona, |1k
H\ia: of bov  adumiinion L&wv\d ON 3. Li-qg- |
n:& obbia_ Yalk \oul-u\b oA . l\qul (At

el;—-—,w’ "’LA
Gkhbpohtak OB en lb- lo- Q’I_A -:1&‘_“5" ‘

\- \___‘ VD
JG‘LL"\ JO"" lOQA‘M‘Mney\ l.c
{'I‘i"’ a -bm@le. of {jt)« o»de,wa on 3

no. l\uqlq.,__

Neaq

; Tums\caﬂ’ff
Q)

. 9' “ A/'o.}eaL— H‘-"j -%lm,l_gm/ 0{-}

N‘?u/q; ni»aéeooleat 49(7 ‘Dﬂ‘wmm BEnc.L

Cms.olv(f of HRES Flm and! W NG,

g/ln Tle aﬂwnffﬂ/ / fo learmeL

@)un)_,&g éﬂ‘ /fa, appz-.(_aaﬂ' %&m.

dévs o i OR Hﬂa/q, ﬂ“e- Aa-éé;

[o g& pqmeﬂL ,n—]ﬁ,, Oﬁ—mlna _a\t/.e,._u

(P.T.0.)
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Office Noté
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When the case |was called, while
Shri vedula Venﬁatarémana contended
that this is a covered case by the
decision dated 16-10-92 in OA No.
1194/91 with the only difference that
the applicants therein had «sesergone
thrpugh the intervie% while the appli-
cants in this OA had not gone through
the interviéw. It wi® the case of
shri N.R. Devaraj, learned counsel
for the respondent that the case is
not covered by the dgcision referred
above. Under these|circumstances,

~we would like to have a detaiﬁgd
counter.

oy

Admit. 6 weeks notice 4= given
to the respondents file a counter with

an® advance copy to jthe respondents.




Rsm/- - - .
" CENTRAL ADMINISTRAT IVE TRIBUNAL HYDERABAD BENCH ,

RMNA/C Ho Do -
ORICINAL APPLIZATION NO. T 4 19

...._.__......_—._——_-—...—-_——.———————o—a-—-n-'—

TRA NSFERRRALIGATTBN-NTR . . OLDPETH NBw-
L F o1
(3 -_' W _! ) . CERTIF ICAT E . - . -
" {7 Certified that np, Purther actlon is requlred to be
taken and the casz is fit for consignment. to the.Rgcord
- Room{Decidad)- - - - - - : e e . -
Da ted:: r)/'] qu, A AR e : . _.‘: .:' s .‘L‘u
Counter Signad: . LI S B Signature of Dealing Asst.
Sectlon O0fficer/Court DPPlcer,‘..‘ - 1IJL3
Rsm/-<

-
. v . ‘ - - ’ .
I . . . 13 7 - - . ' .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERARAD,
* K Kk

t
0.A. 949/92 ) Dt, of Decision : 22,4.1994.
|

Appala Naidu- _

Appala Naidu ]

Appalaswamy :

Simhachalam

Venkata Swamy

Appa Rac :

Kannaka Rao '

Chandra Rag .. Applicantg
|

» L] »
. »

»

<O <o RO
& = & & =

LT hod LN -
.

Vs

1. The Chief Engineer (Navy)
9, IRSD Apaea, ' L
Vishakapatnam - 8,

2, C.W.E,(P), Dry Dock,
Nayal Base Post, |
Vishakapatnam -~ 530 014,

3. Garrission Engineer,
() EM, C/o.GWE(P) D.D., .
Naval Base Post, _
Vishakapatnam - 14, :

4, Engineer-in-Chief,
ENC's Branch,
AMQ., DHQ. POST,
Kashmeri House,

New Delhi, ' .. Respondents,
o

|
Counsel for the Applicents : Mr, V, Venkataramangs

e,

Counsel for the Respondents: Mr, N.R.Devara},Sr, CGSC,

+

CORAM:

THE HON'BLE SHRI A,B., GORTHI : MEMBER {ADMN.}

THE HON'BLE SHRI T,CHANDRASEKHARA REDDY : MEMBER {JUDL,)

2

X

§
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- L. - -, .

0

0.4.949/92 . Dt. of Ovdey ji_20 -0 4 94

e
T it

XAs per Hon'ble ShrI’;j—éhandrasekhara Reddy, Member(Judl.)])
This is an application filed under Section 19
of the Administrative Tribunals aAct, to direct the
respondents herein to treat the applicants ‘as Industrial
Employees and absorb them in the existing vacancies with
all conseguential benefits and pass such other order or
orders as may deem fit and proper in the circumstances of

the case.

2.’ OA 389/93 had been filed by persons similarly
placed to the applicants herein. The facts in t"is OA and
in 0A3289/93 are one and the same, After hearing both sides,

oA 339/93 was disposed of by the Bench - of thls ‘

B . . B A - /‘,-;

lTribunal _mf _7 as' 1i'_f*p¢; . 1ts , Judgement

T LIS NP —-\;;_\".‘}

dated . 165394 L=

certain directions to thé respondents. After hearing both

—gg by giv1ng

sides in this 0A, this OA is also liable to be disposed by
giving the very same directions as given in 0OA 388/93. ﬁence
this OA is disposed of by giving the very same directions
that had been given in OA 389/93 which_é&éas unders

"In the result, the claim of the applicants is rejected
and the CA 1s dismissed. As and when it becomes
necessary for the respondents to engage labour on
casual basis, the respondents shall give preference
in engaging the applicants herein if there is work:
provided, the applicant(s) produce any material that is
acceptable to the respondents that the applicant(s)
had worked during the period 1978 to |980. Even if the
applicant(s) fail to produce any such acceptable
material and if the respondents have in their possession
any such acceptable material to show that the applicant/c
had worked during the period 1978-80 on casual basis,
then also the respondents shall give preference to the
applicants herein for engaging them., If the applicant{s)
are engaged, it shculd be construed for all purposes,
as if freshers are engaged. As and when E vacancies
become available, the applicant(s) shall be abscrbed
in the said vacancies in accordance with the relevant
instructions/rules/regulations. Once again, we make

C..3
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it clear that the past service of the applicant(s)
during the period 1978-80 will not be of any avail
to them either for the purpose of regularisation
or for the purpose of seniority.™

i. Parties shall bear their own coéts.

- Cru\ &“\&"’L ge\tsas ’\——9‘% J‘\/)-;«T\
(T.CHANDRASEKHARA REDDY (A.,B. GORTH{)
‘Member (Judl,) Member (Admn)

Dated: Lo - 94 [

M

Jrtas

mv1 Deputy Registfaffﬁudl ")

Copy to:=-

1« The Chief Engineer(Navy) 9, IRSD Area, Visakhapatnam-8.

2¢ CoWeE.(P), Dry Dock, Naval Bass Post, Visakhapatnam—i4,

3. Garrission Engineer{P) E/u C/o CUE(P) D.C., Naval Base Post,
Visakhapatnam=14,

4, Engineer-in-Chisf, ENC'S Branch, AHQ., OHQ, Post, Kashmeri
House, New Delhi.

5. One copy to Sri, V.Venkataramana, advocate, 62§2RT, Seidabad
Colony, Hyd.

6. Cne copy to Sri. N.R.Devarap, Sr. CGSC, CAT, Hyd,.

7. One copy to Library, CAT, Hyd.

8. Cne spare copy.

Rsm/=
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- THE HON'BLE MR.R.

o -9 ke
- 1

TYPED BY COrPaRELD BY

C:—IECI\.ED B &73/

APPROVED BY

I THE CENTRAL ADMINISTRATIVE TRIBIUNAL
HYDERABAD BENCH AT HYDERADRAD

ThE HON' 5LE MR. JI}STICE V.NEELADRI RaC
L VICE CHATRMAN
AN '

THE HON'BLE MR,A.B.GORTHI "3 MEMBER(AD)

- AND
THE IO\‘BLE MR, TQCHANDRASEKEAK REDDY
o MEuBER(uUDL)
Al '

NCGARATAN 3 M{ADMI)

'
'

pateas 2 9}1994-

_ORPER/JUDCMENT e

——:

| B Ryl C.—Aj."
iR
0.A.NO. Giyg )4~
T dOg e e AW Pa )

Ad%:.tted and Interim DlI@Cthl’lq
Tsazued.

Al lowed

Disposed of with directions

Dismissed for Default.

Re jected/Ordered.

Ne o der as to coOsts.

i
Guntral‘gfmstratwa Tnbnna
‘ DESP ATCH ,

 Z0MAYIO%
'HYDERABAD BE

F

|

I
o
i
-
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ORDER % ' .- B «

- - 1

XAs per Hon'ble Shri T. Chandrasekhara Reddy, Member(Judl.)]

This is an application filed under Section 19

of the Administrative Tribunals Act, to direct the ‘
respondents herein to treat the applicants as Industrial
Employees and absorb them in the existing vacancies with
all consequential benefiﬁs and pass such other order or.

orders as mav deem fit and proper in the circumstances of

the case.

2. OA 389/93 had been filed by persons similarly
pPlaced to the applicants herein. The facts in t'is OA and
in OA389/93 are one and the same. After hearing both sides,

OA 389/93 was disposed of by the Bench of this

Tribunal as’' - per its Judgement

. . ¢ - V . s b i .
dated 16.3.94 < ) - A, by giving
certain directions to the respondents. After hearing both

sides in this OA, this OA is also liable to be disposed by
givihg the véry same directions as given in OA 389/93, Hencd
this CA is disposed of by giving the very same cirections
that had heen éiven in OA 389/93 which zefas under:

*In the result, the claim of the epplicants ic rejected

* and the OA is dismissed. As and when it becomes
necessary for the respondents to engage labcur on
casv basis, the respondents shall give prefesrence
in aging the applicants herein if there je worky
provided, the applicant(s) produce any material that is
acceptable to the respondents that the applicant (s)
had worked during the period 1978 to 1880, Even 1f the
applicant(s) fail to produce any such accepteble
mater’ 1 and if the respondents have in their possession
any &u.R acceptable material to show that the applicant/ ¢
had worked during the period 1978-80 on casual basis,
then also the respondents shall give preference to the
applicants herein for engaging them, If the applicant(s)
are engaged, it should be construed for all purposes,
as if freshers are engaged. As and when vacancies
become available, the apprlicant(s) shall be absorbed
in the said vacancies in accordance with the relevant
instructions/rules/regulations. Once again, we make

...3



IN THE - CENTRAL ADMINISTRATIVE , TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,
* ok ok

!

" ]

0.A. 949/92 - Dt. of Decisio 22.4,1994,

Appala Naidu-
hppala Naidu
Appalaswamy
Simhachalam
Venkata Swamy
Appa Rao
Kannaka Rao :
Chandra Rao .. Applicantg

'..
<O <R

L]
*

DD s wWh
. e *
. o

Vs

1, The Chief Engineer (Navy)
9, IRSD Apea,
Vishakapatnam -~ 8,

2, C.W.E.{P), Dry Dock,
Nayal Base Post,
Vighakapatnam -~ 530 014,

3. Garrission Engineer,
(P} E/M, C/o.€WE(P) D.D.,
Naval Base Post, -
Vishakapatnam - 14,

4. Enginesr-in-Chief,
ENC's Branch,
AHQ., DHQ. POST,

Kashmeri House,
New Delhi, .. Respondents,

Counsel for the Applicents : Mr, V, Venkataramang

Counsel for the Respondents: Mr, N.R.Devara},Sr. CGSC,

CORADM:

-

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER {JUDL.)

EEEE e 2




it clear that the past service of the applicant(s)
during the period 1978-80 will not be of any avail
to them either for 'the purpose of regularisation
or for the purpose of seniority.®

3. ' Parties shall bear their own costs.

TI.FIED(T.O BE TRUE COP)-

_nﬁ\\a\.."\),a f?-m..!w\\
Date.... .:£\§> CK\

C)aurt Offica
Central Admmxstratsve Tribunat
Hyderabad Bench
"Hvderahsd. '

Copy to:~

1« The Chief Engineer(Navy) 9, IRSD Area, Visakhapatnam=B8.

2. CJJeE.(P), Dry Dock, Naval Base Post, Visakhapatnam-14.

3. Garrission Engineer(P) £/, C/o CWE(P) D.C., Neval Base Post,
Visakhapatnam=14,

4, Engineer-in-Chisf, ENC'S Branch, AHG., DHQ, Post, Kashmeri
House, New Delhi.

S« One copy to Sri. V.Venkataramana, aduncata, 62¢2RT, Saidabad
Colony, Hyd.

6. Cne copy to Sri. N.R.Davaragi, Sr. CGSC, CAT, “yd.

7. 0One copy to Library, CAT, Hyd.

\g,/fﬁaa Spare copye

Rsm/-



f';‘

ANN_XURE o ”

FORM OF INDEX Cosy - a-—-,g\qb‘
List of papers in' MA/GBARA/NO.Z B\ 96/in DA,NO. ‘qti{ﬂ,/199ﬁpf
| N . ‘

Serial No. of papers Date of papers Description |
on record part-T ‘ or of papers |
Date of filing : ‘

ae - bl

Remark




-7

-':.L,___:,g,?f-_;-..A Sl - P

o
S
LR SR

R A
e T

o E -
. PP S+ R 1 N,
s, i - i
Lo RN '

At

=,

st .

e 7
Koa




Before the Central Administrative Tribunal, Hyderabad Bench,

Hyderabad. o |
A0, 0. 254 of 1096 in A, I21& or b

in
0.5, 0. C%?' Qo 139 L
«Gory
Beteen: O

(ﬁ {}72f)é\ﬂz~fVGL¢ai4 ..netiti- ﬁ“/aonellts.
and - QSLNQAj)qJQ&'Q’Q frsesi

The Union of India, rep. v its Seerevery,;
(Befencej;Hew—Dbelui=a others " ..respondents/respdts.

\Jjagclg¥¢g?ﬂ\wﬂwn |

2 LouE FACTS OF THE CASS:!

. T |.
1. e nave Llled an affidavit explaining the reasons for tie

.-‘."_

delaymng lﬂ*uﬂe filing of the review petition. The conbents of the

afﬂ;oavxt nay ‘be Te& as part of this Petition. The léetyin delay

in fgllnb of the ﬂegitlon ig peither wilful nor wanton.

[ ’x : |

L LA

It {35 taerefore prayed that this hon ble Court/tr13una1

nay ‘be oleased to condone the delay qg%&L aonths in Illlng the

review applicstion, and g ~ant such other relief as 1t deens fit and

r
pronér in tae ci.cuastances of tae case.

VERIFICATION |

I, tae -bove naumed fi rst petitioner, do nereby

declore that the facts steted sbove are true to the best of our
knowledge and belief snd nence verified on tiis fbﬁﬁay of « S
1995 at IHyderabad.

| ﬂ,l,tu"
er

3%
A\
ot
ﬁéb\
L

Hyderabad
Counse ﬁbf’?etltloners

§b3 j?:1995 . | i



N | : }
! . '

|
L

- i [~

: ‘ﬂﬂ#ﬁ A BEFCRb THL CENIRAL ADMINIS ﬂTIV" TRIBUNAL; HYDERABAD_BRANCH
3 ' J“{g 5 - wwé:ﬁum Aok)" '.
: M.AJNo, 5‘2,(9\ of 96 in R.A.No. ;—75}‘ of %

: in
0.A No, . QQ? of 1993)\_ Lh
}
cen P
G e b Moot e
And o quggx%7)~q ;ggQiD 0524

Tha Union of India, rep. by its SeePetaTy, ... Res‘.pcnd‘.nts/
ﬁ@f—mce-)——haw-Bﬂ:h-l—and others, - Raspondents

Ww@m . | o

AFEIDAVIT FILED BY. THE PETITIONER _ff |

(q(-}*/p[)"\bh Na‘“’éE/o . ;43/])7 A0 . aged

about 5 . yezrs, Occu : employee, r/o Vlsakhapatnam, havmg
ta2mporarily come down t0 Hyderabad, do h= =x aby solnmnly affirm

Betwden :

and state on oath as follows :- .
!
Te - I am th2 first pztitionsr herein and as such}l am well
acquainted with the facts of th» case, ) %
| :
2. W2 have flled the above O.A, for direction to tha ras-
p ondents to regularise our servicas in th= category of mazdoor.,
" This Hon'ble Tribunal by its order d:tedgigbﬁr1994 {ssued
directions to the raspondenis to engage.the titioners on pre-
ferantial. basis whenever the vacancies arisss and anording to
the Rule. However, this Hon'ble Tribunal has stated) that the
0.A. is rejected/dismissed. The entire discussion in tha order
is in favour of the patitioners. When the matter Was taken for
implementation the authorities have not 1mplﬂmﬂnted tha order
and on seeing the word “"dismissed”. Wa filed a reV1ew petition
and thers was a delay in filing the rQV1ew petition.| The grounds

of Taview may be read as part of .this petition. |

1t is, therefore, prayad that this Hon'ble Trlbunal may
be pleased to condona the delay in filing the rev:.ew}appllcatlon
in O.A.No, C(? of 1993 and grant such other ralief as it deams
fit in the cir'cumstances of the case. - _ |'

. = B "\.J
S znsent

Sworn and signed before me on , _ i

i 5, at . !

this the ?/3 day of Db os | Betbre me,
Hyderabad O,

| Hdvocaté;, Hydg”fabad.




e ol - -

.ma'261[95 in_ RASR 278/95

ity A e o e oy -

MA dismissed vide orders. No -

costs, .
%ﬁ* W
(HMGC )
;. ’r_m(A) : Ve

O qmRiGINAL
- | y

& B

"

THE CZINTRAL ADMINISLRATIV
TRIBUNAL;

ma o
g;g%go.
™
0.A.NO. C{A(l /R .
~~

B Conden t&MogUﬁ‘%‘w”

fo.‘V””*‘U%’v\”‘ r4k$$;2:7 -

- e, VX - (Zajuﬂﬂu(l;LAauﬁ .

' COUNSEL FOR THE APPLICANTS'

AND -,
mr. N . %&&ﬂj

Sr. Addl. standing cdunsel
for C.G. Rlys.

!
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Oral (Orders per Hon'ble Justice Sr:. M.C Chaudhan.
Vice-Chairman), . A

-

Coungel for the applicant Sri V.V.Ramarfd is absent,

Sri N.R.Devaraj for the Respondents heard, There is no satis-ﬁ’
4
factory ground to condone the daléy of nearly one year 10 mont:?
in filing the review application, Simply becsuse in some othe
case some order on review uvas passed, that does not mean that
the applicant could not have on his own applied for review
earlier., Sri N.R.Devaraj strongly Topposed the condonation of
delay. As we are not satisfied with the reasons stated ff’q\ tha:

accompanying effidavit of delay condonation petition, the M.A

dismissed, No costs.l

' ar'r"fwﬁ
CE. = 10 EBE TRUE COF,
\‘-
=fewrl Bl -
(,‘A. 1 Or‘:TCE'i .

374 DOTHED LW
Cens, ol Admivstrative Tribuul

%'"'" S Eh- T X :
HYDERABAD BENCH.

x [ 4

Fq aeq nfdh, l%“%‘fkhg
CAST YT ““Ra‘e" quf)[/\QlQ__. "
et (, 9.9k
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
v AT HYDERABARD

MA_261/96 in RASR_278/96_in OA_849/92

DATE __OF __ORDER _: 6-9-96

- T -

Betwedn :-

1., G.Appala Naidu 6.FP.Appa Rao
2. K.Appala Naidu 7.V.Kananaka Rao
J. R.Appalasuamy 8.P.Chandra Rao

4, V.Simhachslam

5. G.Venkata Swamy «se Appallants

And

1. The Chief Enginesr (Navy) 9, IRSD Areas,
Visakhapatnam=9,

2. C.W.E.(P), Ory Dock, Naval Base Post,
Visakhapatnam=14

3. Garrission Engineer (P) E/u,
. €/o CEv {P) D.D., Naval Base Post,
Visakhapatnam=-14,

4., Engineer-in-Chief, £ n C's Branch,
AHC, OHQ Post, Kashmeri House,
New Delhi,
+ss Respondents

LL 2

Counsel for the Applicants Sri V.V .Ramana

Counsel for the Respondents @ Sri N.R.Devaraj, Sr.CGSC

CORAM :

THE HON'BLE JUSTICE SRI M.G.CHAUDHARI UICE-CHRfRNAN l@gﬁi,/”

THE HON°'BLE SRI H.RAJENDRA PRASAD : MEMBER (A%
. %

ases 2.

——
- —— — . e e e -



ANNEXUPE ~ I | IS

| M .2“\?‘9 w e 2781 96

List off Papers in Original Applicatinn . %q QL.————
3 |

N —— o o T Lt

51.No.pf ~ Date of Papers Degscription
Papersi. or Of Papers.
Date cof Filing. |
|
rcrﬁ_ﬁ% Part — T
. Criginal Judgement
N |
V-2 ,s.z‘o. Qﬁ & Meterial Papers.
C>unter -
‘ Replyi Counter.
) ; .
- ~
R&RE——3y  PART -- II, PART -—- ITI C’,é("
) Destroved.

9h-u-59,



“ - . | |
e 28\ | QEENTRAL ADMINISTRATIVE TRIBUNAL © . . |

e Y1 96 pyograsae agnam
FNARDS

§ﬂk RECORD SECTION INDCEX SHEIET
0,A.ND.-- NA T -wm/130 O
e Jouk AR, § '
8) ADDl j.cant(S)-—-G‘:]‘-ﬁ- _____ Q _&:&.)&....%_0-.\.’2_..____g_-z...le)_a--_i—.lﬂa.a.. _________
Versus | o .

B)  Responden{d)-on SN Sracnanry (nrows R0 A
________________ vSesthoo fodronotn T 8 v
S1.NO. Description of Documents. + page No.

Pert I S

Order Sheet . ; /
Original Appligation (R W 2>

Material Papers : _
Crder dt.: G- C? a’Q‘ v ' Cd b= %

Counter Affidavit.

Reply Affidavit.

TN SR LIS TAL M4 R e e et TR S D GRS e NP VN S R A M e M ey e e e e S R U W e i A Y A0S M M AP S S S S U W e S S A A SER L Ak e S ieh vew e =S e A

Duplicate -Order Sheet.
" Applicgtion.
‘Material Papers

" ‘Order dt.

Counter Affidavit..

" Reply Affidavit.
" Order dated. |

Part 11l

Yakalat o ' T

Notice Papers.

Memo of Appearance.
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""T'HF | H—wms ﬂ)v TQHAN@M&E"(WM KE

~
MM@&_@'?.
MA- 2636 i C{_ belbodd

&
REVIEY AppLICATIr NG. ﬁl‘7%? oF 1996¥ '

ﬂ?GINI—\L ADHLICATIUW Nd. C?L{q uF 1992—~

44
}

The above Review Application has bsen filed_?&r review: of tha

ludgement of the Bench dated g@g; {¢- éﬁji

cawalstlng af

Hon'ole Mr,A.3,Gorthi,

Llrculated 3s per Rule 49

Tribunal Rules.of - practice, 1990,

Submitted,

Memaer {A) and'g

in Original Application No. &F L(%

of the Triblmai
_ |

.o0f the Central Hdmlnlstratlua

!
I
i
|

|

L
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L. GENURAY ADMENTATRATIVE FRIAUMAE
‘ : HYDZRARAD,

I o, \ak
0.A. NO. O\L’\q of 1Q9Q_

G. Begate moiay & e

Applicant (s)

VERS US

g ,<Na2i/).g) SLED Py ,\Jiéralcioogbfmb-«f&\
pott——

Respondent (S)

DATE OFFICE NOTE ORDERS OF THE TRIBUNAL
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i
Serial Noé. of papers Date of papers Desériptionﬁ Remark |,
on record part-I ’ or of papers '
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: o
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD BENC?LL)
p

i - ngu~ S o ﬂ}ﬁ@z . Q&%?i?@ﬁﬂ

. O.A. No, C:?Lﬁé%? of 1g?§‘ |
! ~r

|

Between:

1. G,Appala Naidu s/o Appalu, Mazdoor,
aged about 32 yrs, rfo Vepagunta(P.0)
Visakhapatnam

2, K.Appala Naidu s/o Tatallu, Mazdoor, |
aged about 34 yrs, r/o Peddanarava, !
Visakhapatnam |

3. R.Appalaswamy, s/o Tattallu, Mazdoor, |
aged about 32 yrs, r/o Padmanagar, P
via Vepagunta, Visakhapatnam

fm

4, V.Simhachalam s/o Mahalaxmi, Mazdoor, ‘ :
aged 31 yrs, r/o Chinnagantyada,
Gajuwaka, Visakhapatnam -

5, G.Venkata Swamy s/o Kondaiah, Mazdoor,
aged 33 yrs, r/o Kothakarnodipalem,
via vepagunta, Visakhapatnam

6.'P;Appa Ryo s/o Demudu, aged about 32 yrs,
Vepagunta, Visakhapatnam | !

7. V.Kananaka Rao, s/o Pentaiah, aged 33 yrs, .

Mazdoor, r/o Kothakarnodipalem, via I
- Vepagunta, Visakhapatnam | -
8. P.Chandra Rao s/o Samudrudu, Mazor,

aged about 31 yrs, r/o Padmanagar,

via Veppagunta, Visakhapatnam

' Appé*ll ant 5
| .
|

and

»
~

| | !
1. The Chief Engineer (Navy) 9, IRSD Ares, |
Visakhapatnam-9, | | 1

‘2. C,W,E,(P), Dry Deck, Naval Base Post, |
Visgkhapatnam-14 |

3. Garrission Engineer (P) E/W, C/o !
CEW (P) D.D., Naval Base Post, Visakhapatnam-14

_ _ -

4, Engineer-in-Chief, E n C's Branch, AHC, DHG Post,‘ l
Kashmeri Hyuse, New Delhi. '

.o Besp@ndénts.
| :




Facts of the cage : j
. ] I"
1. The potitiorrzrs h-rein ara‘the applicant% in C.A.No,
: ' . of 1993, Th: said O.A, was filad seeking dizeciion to tha

o treat them as recular industrizl workers from

Pl

raspondants

the date of their initial appoiniment as casusll mazdoor, in

the existing vacancies with all conszquantial é;néfitsby pT O~
% ' yiding praferantial treatment. The applicants?have w@rked in
‘; the Dry Dock during the ycars 1977 to 1681 and;thﬁir sa2Tvices
wers disengagod on ths ground that the work Wa%.canpleted.
Som:» of tha workers hava approachszd this Hon'b}e Tribunul and
‘on a dirsciion by tha Tribunal thoy werg contipuad/absprbed

T I3

into raguler scxvic, |

2, Some of the applicanis whé war» sim{laﬁly situzied liks
thess petitioners have filed 0,A.N0.339 of 1993 and this
Honfbla Tribunsl disposed off the 0.4, on 16_$m1994 wherain &
dirsction was given 1o 2ngags the peﬁitionarsjwhenever the
vacancias arise on preferanfial basis. Howevér, this Tribunal
. obsarvad that th: 0,A. was dismiséedo Tha sama ordar was
: I

passed in this U, slso as it is coversd by ﬁhe said decision.
Th= patitioners in C.A.N0.38% of 1993 have fi&ed Teviaw appli-

i “ca +ions and this Hon'bla Tribunel was plzese

A

to raview the
aarlisr orders., As tha earlizr ordsrs were'ﬁeViewed in 0.A.No,
389 of 1993, the paiitioners herein axe alsoiseeking the same
diraction on the same grounds in this O.A. a%so as th: appli-

“cants herein a re similarly situzazed. !
|

3. As tha raview application in G,ANo.382 of 1993 was

pending coﬁsideration of this Hon'blz Tribungl, the applicants
herein could not file their roview patition ?s thuir cases aro
sparely coverad by the dicision of this Hon'ble Tribunal in
T
. that 0.,A. Ths petitionsrs have acquired thaJrighﬁ to fils the

review spplicatiion only after the decision xpndsrad by this




SN

- -

In the process of

Honourable Trlbunal 4n 0.A.No.389 of 1993.
there was a delay in filing the

waiting for&a just dacision,

prﬂeent rﬂv1=w appllcatlons. Thz petitioners have also filed a.-
"
separate dalay condonv patltlon for condonation of the dnlay

occurred 1h flllng this pptltlon.,
s causad only duas tom the aforeosaid reasons

The delay in filing the -

!
view appllcctlons i
Hencey it is just and proper

and the smme is not 1ntentloncl

to condon@ the delay.
| ‘
oady rovizded the order dated

4, Thls Hon'ble Tribunal has alr
16-3- 1994 in 0.A.No0.389 of 1993 and basing on thﬂ above dacision
our O.,», %as disposad off. As the ordar in O.A No 389 of 1993
yed that this Hon'blo Tribunal may be

was rﬂviewed it is pre

1eased to also review the ordnr in 0.A.No ‘?(T‘? of 1993 dated

P
pr Oper

nyae ()'? , and pass such other order as it deems fit and,

1rcumstanc~s of the casa,

1n tha ¢
]
{
o Veri f i ¢cation
{ | | S
1, th2 above nemed patitionar/applicant herain, do hareby

i
d@clarﬁlthat the facts statzd in the above ‘mentioned paras are

true to the best of my knowledge,
}

varified on this tha SZzi,éQdey of
[

{
' %%é‘htwhhﬁwv“
: pplitant

NG,

Counsad for ¥pplicant.

bxlief and information.

1995 .

Hanca,
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_noefore the
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Betwesn:

and

Tihe Union of
R ) N

f{:‘ B .‘..'..un. LT

G Appade /\(WQ« 5/o @ﬂmxm

r/o. Tis

_)Qf’yyaJs, ‘DC’.EJ‘IOYGE

dow: %O Hydef&baégaus

follows:

1. : i

@aoTne

[

’ 1w

et . o -
g I2CTE

acguinted with

we-have Tiled the

2.

this ion'ble Tribunal.

by

may be read as part

<

Trivbunal 8 be

“on ' ble Trlbunal on éla\é}gk iﬁ

relief &8s it daems

L -
roner

grant such
of the case.
Swora Ot signed before

a (o ;.:y‘jeraé

‘;i
s.

J.:L\.-J-. i i.)_"

of

,ECJ..GJ. o o

of this

“leassd to veview the ordev

AQ QI

this tné?hnﬁaj of %§k¢411995‘

i
Central Adwinistrative Trivunal, ryderabad Benci,-

I o] " n .‘
dvdercvau.

. I
I

tr ] LA
11 ‘.I...‘;n.;‘.’ﬁ)c

0.4, (?'G @7 19%§1Lw
o - (*I)?P&(’f Wa,uﬁ |

Dol tioners/aonellants

* L

2 CE (pug)

Fra BY T

+

--)"“:T II’: -:‘Ia Gt

aged

naving temporarily coae
|

and skate on oatiy as fe

nanastnad,

solzanly &flil.a
i

15¢ neotitioasr herein and as such I ain well

|
the cases _ |
‘ |
review the.order nassed
Tihe conterition raised ln tﬂEﬁ”tlblOﬂ'

asfidsvit. Toe petitioner is

praying for reviewing the order. : |

ravad thet this Jon'ble Court/

{
p’

|
nassed by this

A, 0. QQ/C? OF 199§dand

fit in tne cwrcuastaﬁces

2§£% ﬁq&m“ﬂ
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

MA_261/96_in RASR_278/96_in 0A_945/92

W P S v il N A o o G D SN W WS R U T A A A el . e A

DATE 0OF OQORDER : 6~9=96

o D S GAD S S A G TIE G W W D VR MUY A e e A W

Betwsan :=

1. G.Appala Naidu 6.P.Appa Rao |
2. K.Appala Naidu 7.Y.Kananaka Raop
3. R.Appalasuamy B.P.Chandra Rao

4, V.Simhachalam
5. G.Venkata Suamy

And

1, The Chief Enginesr (Navy) 9, IRSD Ares, i
Visakhapatnam=9, |

+es Appellants

2. C.W.E.(P), Ory Dock, Naval Base Post,
Visakhapatnam=14

3. Garrission Enginesr (P) E/u, !
C/o CEW (P) D.O., Naval Baas Post,
Visakhapatnam=-14.

4, Engineer-in=-Chief, € n C's Branch,

AHC, DHQ Post, Kashmaeri House,

New Delhi. !
' ++s Respondents

- - - -

Counsal for the Applicents : Sri V.V.Ramana

Counsel for ihe Respondents : Sri N.R.Deuaraj,LSr.CGSC

- - - |

CORAM 3

THE HON'BLE JUSTICE SRI M.G.CHAUDHARI : VICE~CHAIRMARN W~

L
THE HON'BLE SRI H.RAJENDRA PRASAD : MEMBER (A)QL
i ,/’ﬁ;~



- 2 - |

Oral (Orders per Hon'ble Justice Sri M.G.Chaudhari,
Vice-Chairman), :

Counsel for the applicant Sri U.U.Ramana;is absent,
Sri N.R;Devaraj far the Respnndenté hea?d. There is " no satig-
factory ground to condone the delay of nearly one year 10 months
in filing the review application, Simply because in some other
case some ordar on review was passed, that does not mean that
the applicant could not have on his oun applied for raview
earlier. Gri N.R.Devaraj strongly opposed the condonation of
delay. As we are not satisfied with ths reasaons stated in the
accompanying affidauit of delay cordonation petition, the M.A.
dismissed. No costs. . | |

- S ‘;:_;_ vi

(H.RAIE KDRA |PRASAD) (Mo G.CHAUDHART)
* Mem R) Vice=-Chairman ]

Qated: 6th September, 1336, W
. N N4 -
\29,()4; ﬂ; ]

Dictated in Open Court. .

avl/
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3=
0.4.,949/92
To
1, The Chief Engineer(Navy)9, IRSD area,

5.
6.
7.

8.

Visakhapatnam=2.,

The C.W.E.(P)} Dry Dock, Naval Base Post,
Visakhapatnaml 4

. The Garrission Engineer(P) E/W,

C/o CEW (P) D,D.Naval Base Post,
Visakhapatnam-14.

The Engineer-in-Chief, E n C's Branch,
AHC, DHQ, Post, Kashmeri Hbuse,
New mlhio :

One coOpy to Mr.Sri V.V.Ramana, Advocate, CAT, B¢d.

One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.

One eopy to Library, CAT.Hyd.

One spare copy.
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THE HON'BLE MR.JUSTICE ‘M.G.CHAUDHZRI
. VICE~CHAIRMAN

AND
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THE HON'BLE MR,H.RAJENDRA PRASAD:M(A)

Dateds () ;a§ -1996
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Admit{ed and Interim Directddns
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Issued. '
Allowgd.

Disposed of with directions » i
Dismigsed . r*
‘i_D;i.Smi sed as withdrawn. E
Dismissed for Default. t
Ordeged/Re jected. IF
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